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(a) whether the Supreme Court had 
given direction in January,1991 that the 
Leather units of Kanpur in Uttar Pradesh 
which are polluting the river Ganga by their 
effluent water, may be closed down or they 
should set up treatment plants; and

(b) if so, the steps talten by the Govern
ment In that direction so that pollution of 
Ganga water at Kanpur is checked?

TH E MINISTER OF STATE l=OR ENVI
RONMENT AND l=ORESTS (SHRIKAMAL 
N ATH ): (a) and (b). The Supreme Court has 
passed directions from time to time In the 
Writ Petition (Civil) No. 3727/85, in the case 
of MC Mehta vs. Union of India and others, 
directing tanneries in Kanpur which have not 
set up Effluent Treatment Plants to set up 
primaiy Effluent Treatment Plants. In the 
direction dated 3.9.91, the Supreme Court 
had observed that 49 tanneries had not tiH 
then set upprimaryEffkientTreatment Plants. 
The District Magistrated and the UP Pollu
tion Control Board were asiwd to talw steps 
to close the tanneries and not to allow them 
to under take any tanning operation till they 
set up primaiy treatment plants. As a result, 
all these tanneries were not aUowed to un
dertake tanning Operattons. Subsquently, 
16 tanneries out of the above mentkmed 49 
have set up the primary Effluent Treatment 
Plants and they have been aOowed to cany 
on tanning operations.
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New Zones and dhrislons in Rail
ways

871. SHRI MOHAN SINGH:
PDOF. UMMAREDDY VE- 

NKATESWARALU:

Win the Minister of RAILWAYS be 
pleased to state:

(a) whether his Ministry are consUering 
a proposal to create some more zones and 
divisions;

(b) if so, the names of the places where 
those diviskxis and zones are being set up;

(c) the reasons for setting up of new 
divistons and zones; and

(d) the criteria adopted in setting up new 
divistons and zones and selecting head
quarters?

TH E MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) The Ministry is consMering 
the creatton of some zones but not divistons.

(b) No decision has been taken to set up 
any new zone.

(c) and (d). Railway Reforms Commit
tee in its report had suggested creatton of 
new zones keeping in view the woridoad of 
existing zones.

Dennand of Kendrlya VIdyalayaa 
Teacher*

[EngSsHl

872. SHRI MOHAN SINGH:
SHRI SANTOSH KUMAR 

GANGWAR:

WdltheMinisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether attentton of the Govern
ment has been drawn to the news Hem 
capttoned, *Plea for steps to resolve prob
lems at Kendriya Vklyalaya*s teachers’ 
appearing in the Hindu (Delhi Editton) dated 
July 31,1991;

(b) if so, the facts thereof; and


